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what constitutes absenteeism. Irres­
pective of whether there is in vogue 
a monthly system or a  permanent 
leave reserve system?

1k« Deputy Minister at Laboor 
(Ski! Abtd AH): (a) The instructions 
issued to employers regarding absen­
teeism are that a worker, who re­
ports for any part of a shift, is to be 
considered as present. A worker is to 
be considered scheduled  to  work 
when the employer has work avail­
able and the employee is aware of it, 
and when the employer has no reason 
to expect, well in advance,  that the 
employee will not be available  for 
work at the specified time.  The fol­
lowing examples will illustrate  the 
application of this principle. An em­
ployee on a regularly scheduled vaca­
tion should not be considered  as 
scheduled to work or absent. The same 
is true during an employer ordered 
lay-off. On the other hand, an em­
ployee who requests time off at other 
than a regular vacation period should 
be considered as absent from schedul­
ed work until he returns, or until it 
is determined that the absence will 
be of such duration that his name is 
removed from the list of active em­
ployees.  After this date, he should 
be considered as neither scheduled to 
work nor absent  Similarly an em­
ployee who quits  without  notice 
should be considered as absent from 
scheduled work until his  name  is 
dropped from the active list. If a 
strike is in progress, workers on strike 
should be considered as neither sche­
duled to work nor absent, since data 
on time lost because of strikes is col­
lected by other means.

(b) The definition of  absenteeism 
adopted in the proformkt is" the same 
as recommended by the Rege  Com­
mittee in its main report.

(c) Yes.

Employees’ State Insurance Act

4256. Shri Anthony Filial: Will the 
Minister of Labour and Employment , 
and FUnnfaf be pleased to state:

(a)  at what centres in each State 
are medical benefits being provided

for the members of the family of the 
workers insured under the Employ­
ees’ State Insurance Act;

(b) when such extension of medi­
cal benefits to the family members of 
the insured workers will be  made 
effective in other States; and

(c) which States have not as yet 
agreed to cooperate  in  extending 
medical benefits to the families of the 
insured workers?

The Deputy Minister of Labour 
(Shri Abld All): (a) (i) Andhra Pra­
desh: Hyderabad, Secunderabad, Via- 
akapatiMm, Chittivalsa,  NeUimarla, 
Eluru, Vijayawada, Mangalagiri and 
Guntur.

(ii) Assam:  Gauhati,  Tinsukhia, 
Makum, Dhubri and Dibrugarh.

(iii) Bihar: Patna, Monghyr, Kati- 
har and Sasnastipur.

(iv)  Madhya  Pradesh:  Indore,
Jabalpur, Gwalior, Burhanpur, Ujjain 
and ftatlam.

(v) Mysore: Bangalore.

(vi) Punjab:  Atnbala,  Amritsar 
(Chhehrata and Verka>, Batala, Bhi- 
wani, Jagadhri, Abdullapur (Yamu- 
nanagar), Jullundur and Ludhiana.

(vii) Rajasthan: Jaipur,  Jodhpur, 
Bikaner,  Pali-Marwar,  Bhilwara, 
Beawar and Sawai-Madhopur.

(b) Most of the remaining areas are 
likely to be covered during the cur­
rent year and the rest before  the 
close of the 2nd Plan period.

%
(c) All State Governments  have 

agreed in principle.

Steering Committee on Wages for 
Industrial Workers

4257.  Shri Anthony Filial: Will the 
Minister of Labour and Employment 
and Planning be pleased to state:

(a)  how often and when the tri­
partite Steering Committee on Wages 
for industrial workers has met;
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(b)  wluit are the conclusions reach­
ed or recommendation* jmiado by this 
Committee;

(o) by wbat time the Steering Com­
mittee J« expected to complete  its 
teak; and

(d)  what progress has been made 
in setting up the machinery tor carry-- 
inf out the wage census?

Th« Bepaty Minister of Labour 
(Shri Abld All): (a) On 8th Decem­
ber 1967, 24th February 1958 and 19th 
September 1958.

(b) The group has undertaken in­
vestigations on various subjects, but 
has not yet made any specific recom­
mendations, except in regard to cer­
tain investigation* like  CD the con­
duct of the Wage Census, (3) Family 
Budget Enquiries and (3) the pattern 
of absenteeism among  the colliery 
workers.

(c) The Steering Group is a stand­
ing advisory body. It determines the 
priorities of its work and its manner 
of working. Report on completion of 
each task undertaken will be submit­
ted to Government.

(d) Hie field staff is  already  in 
position. Data have been  collected 
from 2|3 of the sample establishments 
selected for the wage census.

Dock Labour Boards

4258. Shri Anthony Filial: Will the 
Minister of Labour and Employment 
and Planning be pleased to state:

(a) whether it is a fact that  the 
Ministry of Labour and Employment 
advised the Dock Labour Boards  of 
Bombay, Calcutta and Madras to re­
vise the conditions of service of ste­
vedore workers on the basis of  the 
decision of the Ministry of Transport 
and Communications on the  Report 
submitted bprflhri P. C. Chaudhuri; 
aad

(b) if so, the extent to which each 
of the said Dock Labour Boards have 
accepted and implemented the  re­
commendation on each item of  the
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said decision of the Ministry of Trsns- 
pc*rt and Communications?  ^

Uke Deputy Minister of Ltffrew 
(flHui Abid All): (a) Yes, to the ex­
tent practicable jm regards corres­
ponding categories of Dock Workers.

(b) The position is as under—

Recommendation  Extent of Implemen-
aade  >  tsdoa

(t) P.T.O. canoe*- This has been granted 
don. by  the  Dock

Labour Boards of 
Bombay aad Cal­
cutta. The matter 
is under considera­
tion of die Madras 
Dock Labour Boaid.

Provident Fund The recotpmenda-
*nd Gratuity.  tion has been imple-

Labour Boards of 
Bombay and Mad­
ras. The question
does not arise in
die case of Cal­
cutta where the 
Piece Rate Scheme 
has not been intro­
duced.

(sLeave fadli- Leave facilities libe-
tie*. rslised already by

the Bombay sad 
Madras Dock La­
bour Boards. The 
Calcutta Dock La­
bour Board has ac­
cepted the recom­
mendation  which 
will be implemented 
soon.

(itO & (c). Shifts and The recommendations 
attendance allow- implemented by all
snce. the three Dock La­

bour Boards.

government of India Press, New 
Delhi

f Pandit Thaknr Das
4259. V  Bhargava:

 ̂Shri Naval Prabhakar:

Will the Minister of Works, Houring 
anA Supply be pleased to state:

(a) whether it is a fact that in the 
Government of India  Press,  New 
Dethi, the workers employed In second 
and third shifts are not (rotated with 
workers employed in day shifts;

(b) if so, the reason therefor;

8, 19*9  Written Answers  l$89a




